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CENTRAL 'ADMINISTRATIVE TRIBUNAL
ADDITIONAL BENCH

23-A Thornhill Road,

Allahabad

9&‘4 Sl

Reglstratlon No. (le/) of 0 ‘ ', : .
. : . /

Sm Lo

APPLICANT (s)

RES PONDENT (5)

Endorsement as to result
of examinstion,

Particulars to te examined

1. Is the appealvcompetént ? _ﬁ o .Vhip '
2. (R) 1Is the application in the e
' prescribed form ? : ¢
(b) ' Is the’application in paper -‘717

book form 7

“ (c) Have comnlete sets of the . \f"j7
apnlication been filed ? |
3 -(a) Is the aoﬁea1'id time ? . ' ‘7;;7 .
(b). CIf not, by now many days it e .

is beyond time ?

(c) Has sufficient ‘case for not .
maklng the application in ‘ 3
time, been filed 7 . '

4.f'H30 the épcumont of authorlsatlon :
Vakalatnama bee=n filed ?

| "

5, Is the application accompanied by
'8.0./Postal Order for Rs. 50/-

N »D &3‘%v‘3‘s’ v b S"F
.6 ,(L UG,

6, - Has the certlfled copy/copies of : ' ‘Tf
the order(s) against which the 7 A A
application is made been filed ? o o

T

A}

Have the copies of the
documents/relied upon the
applicant and mentioned in
the application, been filed ?

’7. _(ay

(b) * Have the documents referred to:
in (a) above duly attested by a
Gazetted Officer and numbered -
accordlngly°‘ : X ‘ . ' :

Yo

P.T.0.
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1. o Page
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1. Application : J 9
N 2. Annexure No.l (Order dated 13,10.89) 9
3. Annexure Nooz ( appointment order e
| . dated 3.6.1989)
" | 4e Annexure No.3 (Appllcant s representatlon) !!~LZ anoh.
h | Yy -5
: 5 Amnexure No.4 (Re ist Recei t)
‘ 6o, Vakalatnama
A o
- g

N
ST

Signature of the aApplicant
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o ' (CIRCUIT BENCH) : LUCKNOWs
| RXEX Q.A. Moo (>\<}§f) of 1989
[;'_ ! . * !
i ¢
SRI RAM cosene APPLICANT
2 VERSUS
GROUP CAPTAIN & ANOTHER secesse RESPONDENT Se
-DETAILS OF APPLICATION 3
1. Particulars of the applicant:
(i) Name of the applicant ¢ Sri Ram
L . . ; .
v (ii) Name of Father/Husband : Ram Dayal
(iii) age of the applicant s 22 years
R _ iy ¢ . : . s
QEH e , (iv) Designation and ¢ Seasonal Anti-Malaria
- ;\.Q@/ﬂvf: _ particulars of office Lascar,
F;”L/dﬂ ~ ‘ (name and station) in 65 Signals Unit,
: Y S which employed or was Air Force,
- S él\"“Ji' last employed before C/lo 56 APO
ceasing to be in service.
) Office address 65 Signals Unit,
' Air Force,
C/o 56 A PO
Address for service 3 Village Memora,
.. of notices - Post Banthara,
' District Lucknow.,
2., Particulars of the respondent:
. (1) Name of the respondent ] 1. Group Captain,
1 (ii) Name of Father/Husband % 65 Signals Unit,
S (iii) Age of the réSpondent i Air Force,
- o S g C/o 56 APO
7 U%?‘f‘ -(iv) Designation and i ‘
BENQY ’ ) %articulars of of%ice | 2+ Alr Force
_ Name and station) in i .
. ‘ Headquarters,
: which employed 1 Vayu Bhawan, New
: (v) Office address 1" Delhi-l1
kﬁqﬂ??fézﬁgzz? (vi) address for service of % Through Air Marshall.
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6o

S

particulars of ‘the order against which
application.is made : B
The applicatioﬁ is against the foilowing‘order;z-

(1) Order tb., 65sU/579/3 PC  with reference to
(11) Date: 13th October, 1989 anrexure No.: 1.

(141) Passed bys: gggﬁg Capt O?flcer

- : 65 Slgnals Unit, Air Force,
: C/o 56 APO

(iv) Subject in briefs termination of services
, with effect from 30.11489.
Jurisdiction of the Tribunal 3

The applicant éeclares that the subcht matter
of the order agalnst which he wants redressal is

within the jurisdiction of the Tribunald.l o Hanr s,

I IEANg X Jdoat Lbn T o g 28 =X Wgo ot T,
Liﬁ?@é%ﬁon 3 f" bodeat Q“ﬁdknx,/kxjxgeb~cjbziiffzk4ﬂ

PR

The appllcant further declares, that the
applicationelsfwlthln-the limitation prescribed

~ in Section 21 of the Administrative Tribunals Act,

1985,

Facts of the case*

_The facts of the case are glven below 3

- 4

¥ The;applicent was appointed on the post

Seasonal Anti-lalaria Lascar(Civilian Employee)

vide'order dated'3.6,1989 paésed bj tﬁe Responéent
M.l in scale of pay Rs. 750 =940 with other

benefits., A’tﬁue copy of the appointment order

4

is ‘enclosed herewith as Anmnexure No.2 to this

applications.

Be That the applicant resumed his duties

immediately on 3.6.1989.

. Co; . That»tﬁe appointment vide order. daﬁed 346489

Was made. after due selectlon and also from- the
requ131t10n made to the Employment Exchange, Lucknow
and, sponsored by the said Employment Exchange’

and the selectlon was made on'merit which the

'0"303_..
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which the applicant fulfilled.,

l

( De That, however, on 13.10.1989 the order dated
| 13, 10.1989 was served upon the agplicant intimating
L therein that the services of the applicant will stand
terminated with effect from 39@11.1989 after dnty”hours%
Eo, That it is submitted that the precedent
prevalling in'theiDepartment of the Respondents is
that the persons engaged on season baszs 1n terms ‘
, like the terms and conditlons of‘app01ntment of the'
- applicant for 3 months and 6 months were made regular
| _ - on t heir posts. Exﬁnp1e i§ set out as under i-
(a) In the year 1986 -S/Shri Manni Lal L
.. Ram Kishen and Desh Raj were appointed
. - as Seasondl Anti_malaria (Lascar(Civilian
(. | " Employees) f6r~three months and they have
[ | been made”regular at the end of their term,
\T .l\/“ ‘ , - ‘ e,
el \ ~ (b) In the year 1987 s/Shri Kav1 Dutt, Suresh
* Kumar, RaJesh Kumar, Ganga Bali were also
’ app01nted for sr; nonths as Seasonal Anti-
nelarla Lascar(C1v111an “mployees) and at
. ‘ | | the end of their term of appointment they
\ o have'been made regular and they are still
working., |
(c) In the yeérv1988¢a/8hri Nasir Khan, Ram Chander
" Yadav, Rakesh Kumar and Kiran Kumar were also
. appointedvfor six months like the applicant
{ . as Seasonal Anti-malaria Lascar{Civilian

-Employees) and they have been made regular

at-the end -of their term of appointmentg

M,CZ?[/%' ,» - | | ' T S

¢ -



F. That the practice further preﬁails in the
hepartnent that‘atlthe endvof term of appointment
Vlake the appllcant amongst other Seasonal Workers
all the persons were made regular on different posts
in Class IV category like Mali, Chowkidar etcs

Ch; | 'ihat at present one post-of ﬁali\and fite
posts of Chowkidars in Class v category are vacant

and there 1s no harm for the department to make

regular and app01nt the applicant on any of these
posts in preference to the outslders%

HL_ , That durlng the course of employment the
~§~ work and conduct of the appllcant is god and there

is no complalnt‘agalnst him till this day of filing

™\

this applications

L | I, That the post of Seasonal anti-Malaria.
e Lascar(Civilian Employee3 is not abolished, therefore;
\ {\ there 1s no question to termlnate the services of the

appllcant v1de Annexure Eb 1¢

Je, -That the alleged termination order is
arbitrary, dlscrlmlnatory and in VLolatlon<>f Artlcles

%% 14 and 16 of the Constitution of Indial

K. That thejsaid termination order is
discriminatory ih the sense that all the‘persens
referred in Supra By rxphzxiiox paragraph Oe E
[ | , B have been made regular on their posts after expiry
t%ﬁsgq\ of their term of}appointment and, therefore, the
applicant is required to be treated at par to these

persons as the present termination order as well as




I

. in Anpexure No.l is arbitrary and illegalds)

retrenchment -on his post amounts to service conditions
ésﬂenvisaged under Article 16 of the Constitutionof
India. |

e

Lo, . That the'aileged termination order contained

4
‘

7. Details of the remedies exhausted 3
‘The applicant declares that he has availed of
all the reﬂ@diés available to him under the relevant

service rules etc,.

The applicant filed a representdtiqn to the

Res-pondén_ts by :registered post on )b ~)|-/989,

and the-said répresentation is still pendingg
- A true copy of the representation and registry

receipt is enclosed herewith as Annexure Nos. 3 and 4

.~ respectively to this application. --

8., Matters not préviously filed or.pending with any
other Courts, | |
The'appliéant further declares that he had not
previously filed any application, writ petitionor
suit regarding the matter in respect of which this
application haé_been made, before any court of law or
any other autho:ity or any other Bench of the Tribunal
and nor any suc% applicétion, writ petition or suit
is pending before any of them.; .
inxtzxexthﬁxxpgitxﬁnkXEa&xpxaxiaxxixxﬁkk&ﬂxzxx
WYX | | ' |

9. Relief(s) sought

In view of' the facts mentioned in para 6

above the appliéant prays for the following

....6‘...
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relief(s) s~

This Hon?ble>Tribunal be pleased to quash
the alleged termination order contained in Annexure No.l
with the direction to the Respondents to treat the
applicant continuiég on his post and pay the arrears
of salafy month‘toémonth or in the alternative they
may direct the ReS§ondeq£s to appoint and post the
applicant on.vacan£ posts of Mali and Chowkidars as
details given in sﬁpﬁa para nos G amd not to éppoint
any outsider on‘thése,posts.

G R O U N D §

1o Because thg post of Seasonal Anti-malaria
Lascar(Civilian Euéloyeeﬁ is not abolished, therefore,
there is no questiéh to terminate the services of the
applicant Qide Ann%xure Noe. 1.

24 Becausé‘thé aileged termination order is
arbitrary, aiscrimﬁnatory and in violation of

Articles 14 and 16 of the Constitution of Indié.

3. ' Because the said termination ordér is
discriminatofy in the sense that all the persons
referred in Supra-para nos E have been made regulaf-
on their posts after expify of their térm 6f »
appointment and, therefore, the applicant is required
to be treated at pa# to these persons as the present
termination order as well as retrenchment oh his

post amount§ to ser&ice conditions as envisaged

under Article 16 oféthe Constitution of India,,

oooo?ooo:o
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4o, Because the alleged termination order

[

contained in Annexure M.l is arbitrary and illegal.

L
I

Se, Beca&ée at présent one post of Mli five
A . posts 6f Chowkidars ié Cl;ss v categoryaf§?§;§ﬁnt

amd thefe is no harm fo: the department to-make regular
appoint the applicant{on any of these posts in |

preference to the outsiders.;

10, | Interm order,iif any prayed for 3

; | Pending £inal ?iecisionon the app].icahidn,
the applicant seeks'iséue of the &xXksw interim order
which this Hon'ble Tribunal be pleased- to pass

an appnopriaterorder réstraining the Respondents from

giving effect to the oider contained in Annexure nosl.

. ‘ | 11. ~In the event o# application being sent

\

( by Registered post, it;may be stated whether

:3 %ﬁ“ the applicant desires go have orai hearing at
the admission stage and if so he shall attach
a self-addressed Post éar/Inmand Letter at

which intimation regarding the daﬁe of hearing

could be sent to him.

Not relevant.
12. Particulars of Bank Draft/Postal Order

in respect of the Application Fee 3

oo 080:0 . e
. AR

e



P l\:\; ‘ ‘
| ,: . . : M ~: "T:- ;3 }8 ; : “‘“
' 1. Name of the Bank
on which drawn. . o R
(: 20‘ Demand Dra:;ft NO.
« | o Ser
- le; Number of Indian 5 - -
| o ‘ | DD 8292 g9
postal Order(s) |
- o ' _ ‘
- ] .t N )/k
. , 2. MName of the issuing H’Vé N W 0
' Post Office
3. Date of Is"s‘-;ue of ' ]57_ fff/?g'ﬂ’
Postal Order(s) .
4, Post Office at ' L A : 2
. ' H\%/"v C ot Ko B,
: which payable N , :
x‘ . : -
13, List of enclosures
an Index in éuplicate containing the a
details of the documents is enclosed.,
L . (annexure Nos. 1 to 4)
( ‘ I
D Y h's VERIFICATION
I, Sri Ram, S/c;i shri Ram Dayal, aged about
22 years working as Seasonal anti-malaria Lascar
(Civilian Employee) in the office of Group Captain,.
65 Signals Unit, Air 'Fo}:ce, C/o 56 A P O, resident of
‘Village Memora, Post Banthara, Distt.’ Luckmw; do hereby
verify that the contents of paras ). U § 76, j; j2q 453
‘ NNy ANy LIy AR S0 iy Saate
, to 2,5 .5 are true to my personal knowledge and para
to_ (' _are believed to be true on legal
advice and that I have not suppressed any material fact.;
. | : A ,
{ ' , ' Signature of the applicant
Date: '
Placeé 3

To

(l/\(%)\ : The Registrar,
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BEFORE THE HON'BLE CENTRAL ADMINISTRmTfVE TRIBUNAL,
A LLAHAB AD

3eRA.Now .- Q)% - of 1989

SRLRAM = =~ = = = = =« = = = = o =« = APPLIC ANT

VERSUS

GROUP CAPTAIN & ANOTHER = = = = = = = RESPONDENTS .

INDEX"'.

Sl-No- Descrippiprpf documents P a s
1.  Annexure No:l (Order dtd-13.10.89) - 9
2. Annexure No:2 ( Appeintment orfder ’ jo
©  dated 3-6.1989) .

3. 2Annexure No:3: (Applicant's Representation) -3
4. no3-A . -1
5e Annexure Ne:4: ( Registry Receipt ) |

n 4~A . ‘ . /ﬁ -7

APlace-.

Dated~- : R T -
Signature of the Apolicant.
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o CebCapton odetin ey
| . s » xJL-Y;O <4 i (

.65 Signals Unie,;;, o
’ j c/o 56 A P y
o s s
- ) Jni 1rea “Ram _ o o . :
qu11vﬁ° Hemaura T e e
v LUJ‘! 10” I S (’ -; s : ‘ ¢ .g” : ) .
\$ 2 {“#7 P ERMINATION GRoER L b
- L KE RNV T-MALARIR LASCAR . - 70~ « 'y

© furthar te our latter of even no, dated ;.T%.Q%T.ﬁ?,, .

Y
e

g . s
- B : N - :
. ; : :
O . o R

Yoy are hereby informed that your eervicas’as,aeéaonal

erti-malarie lascar at this Unit Will stand terminated with
i effeet Prom 30 eev 89 after duty hours,

Lo ) "E.;

N

. 24 |

gewmanding foicar
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A»/wwwio ol

Tale 5 “0233/72010
/

65 Yignals Unlt, Alr Foroh
C/o 56 AP O

65.U/579/3/pC ‘ . 032 Jun 89

3

3rd Shroe Qam
Villine -Momyyra
£.0,=Yunthra, LTV,

APPOINYMENT ORDER
SEASON “MACANIR L ascan .

1., You are hereby informed thet you have baen sppointed ae
“wasonal Antl-Malearie Lascer {oliviilen lnploylo) tomporerily
from 03 Jun 89 to 30 Nov 89 at this unit,

b 2, Your working houre uill be sight hours » day and the
) Y vorking timings will be intimsted by the undaxlignOG through
S Chis® Admin Officer.

\w. 3. Your Basio Pay will be N,750/= u.e.f, O3 Jun 89 undat
v Pay Scale ®,750«12B70-£ 814940/« plus othe=r allovancas g

per sxisting rules and regulations. for the olsse IV Centrel
Cavt Employeees of thim Unit,

4, You will not be provided with any sccommodation, clothing
and meseing etc, during the ssrvices rrou 03 Jun 87 to 30 Nov B,

Se Your sarvioces, {f required, may be temlnatﬂ at snytise
without giving eny reason by the undersigned,

Lo

{ v.RCHTA )
Group Captaln
Commaniing Officeyp
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C.M, An, N0.239 of 1990 (L)
0.a. NO,987 of 1989
| Alorg with
; O«.Ae N0, 986 of 1987

Sri Ram sovnns applicaat.
Versus | |

Uniom of India & OL8 .ueses " ReSpomdenmts,

Hom'sle Mr. D.K. Agrawel, J.M.

Shri S.5. Nigm, sppears for the gpplicamt, |

CoMa 2pple NO.239 Of 1990, takes wp. This is
s gpplication for withdrawel of the spplicatiom. We ‘
e aot ecneémeé with the ground memtiomed theiein,
purposely mot makiag amy .ab'servat:i@i about the
on vhich the spplication i5 sought to ke withdrawm.
-We allow the claim petitiom, to be withdrawm, The claim
“petition is therefore dismissed, es withdraws without
amy order g5 to costs, \

o
-

-~

ol 54/ 56/«
. % A, | , ' ) J.H.

// True Copy J/

/ Re r
Qeuntral Adruinistsaiive Tribuoal
Luckaow B .ach,
Luckoow .
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BEFORE THE LEARNED CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIT HCUSE
LUC KNCH |

O.A. No. 987 of 1989

S

Shri Ram --=—-Applicent
VS *
GRCUP CAPITAN & CTHEES  ==me=e—- Respondents
‘ _Applicgtion for Transfer the case before Central_
R4
o
ecusqpt | Administzative Tribunal, Licknor.
?ﬁuwu”?’“ - |
_'%?j:;;; ‘ | ~ The humble applicants most respectfully begs to
9,((3)0”‘07}‘? submit as under:- e
i - g - \}84) .
5.0 o - |
1= That the Applicant filed the above noted case before
'ggcfﬁﬁf“:b;/ ‘the Central Administrative Tribunal Allahabad, which is pahding
., ot~
. éSPL'z~ for disposal,
\ 7
'S g VAl
1///; 2- That at the time of filing of the above noted case
in Central Administrative Tribunal Lucknow there were no member
o at Lucknow and the case being urgent theréfore the apglicant
;f33 filed the above noted case before Central Administrative
: Y ﬁ\ ‘ .
e | Tribunal Allshabad . -
3- That the applicant and respondents also beldng the
Distt- Lucknow therefore the cage will fall within the jurisdi-
- , caticn c¢f Lucknow Bench,
4= That the applicant filed the application gfor
transfer the above noted case and the Hon'ble court passed the
‘ order for transfer but the file was not sent at Lucknow, And

due to the negligence of the officelhe is suffering .

Wherefore it is most respectfully prayed that the
above noted case may kindly be transferred hefore the Central
Administrative Zribunal, Lucknow as early as possible in ‘the
interest of justice,

CSNR, wwckeon, M. p.s

o o Dated. [-3 -9 o Counself for“the aAbrITcant
. . P , ) — . !

i e —



